FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SPG Facility Management Private Limited
RELEVANT PARTICULARS
1. | Name of corporate debtor SPG Facility Management Private Limited
2. | Date of incorporation of corporate debtor | 25" March 2008
3. | Authority under which corporate debtor is | Registrar of Companies, Bangalore
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U70100KA2008PTC045737
Identification No of corporate debtor
5. | Address of the registered office and | No. 38, Ulsoor Road, Sivan Chetty Gardens, Bangalore,
principal office (if any) of corporate | Bangalore North, Karnataka, India, 560042
debtor
6. | Insolvency commencement date in | 30" September 2026 (Order received on 6™ November
respect of corporate debtor 2026)
7. | Estimated date of closure of insolvency | 29" March 2027 (180" day from the date of
resolution process commencement of resolution process)
8. | Name and registration number of the | Manoj Kumar Anand
insolvency professional acting as interim | (Registration No IBBI/IPA-001/IP-P00084/2017-
resolution professional 2018/10180)
9. | Address and e-mail of the interim | Registered address; 2, Community Centre, 3™ Floor,
resolution professional, as registered with | (Near PVR/McDonald), Naraina, New Delhi-110028
the Board Email Address —anandmanoja@gmail.com
10. | Address and e-mail to be used for | 2, Community Centre, 3™ Floor, (Near PVR/McDonald),
correspondence  with  the interim | Naraina, New Delhi-110028
resolution professional Email: - spgfacilitycirp@gmail.com
11. | Last date for submission of claims 23" November 2026
12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21, | Allottees under all Real Estate Projects of SPG
ascertained by the interim resolution | Facility Management Private Limited can file their
professional claims through the following link:
https://forms.gle/emiFw7vWeKR 1ubG66
13. | Names of Insolvency Professionals | 1.IP Vishwanath K. S. (IBBI/IPA-001/IP-P-
identified to act as  Authorised 02861/2023-2024/14388)
Representative of creditors in a class | 2.IP T V S Siva Prasad (IBBI/IPA-
(Three names for each class) 003/ICAIN00406/2021-2022/14051)
3.IP Ravi Sankar Devarakonda (IBBI/IPA-001/IP-
P00095/2017-2018/10195)
14. (a) Relevant Forms and 1. Web link: https://ibbi.gov.in/downloadform.html
(b) Details of authorized | 2. Web link: https://ibbi.gov.in/insolvency-professional
representatives are available at:

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has ordered the
commencement of a corporate insolvency resolution process of SPG FACILITY MANAGEMENT
PRIVATE LIMITED as per order against Company Petition No. CP(IB) Neo. 177/BB/2024 as on
Wednesday, 30" September 2026.

1. The creditors of SPG FACILITY MANAGEMENT PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 23 November 2026 to the interim resolution professional at the address
mentioned against entry No. 10.

2. The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means in the relevant forms to be

downloaded from web link mentioned in col 14.

3. Submission of false or misleading proofs of claim shall attract penalties.
Manoj Kumar Anand

Name and Signature of Interim Resolution Professional
Registration No.; IBBI/IPA-001/IP- P00084/2017-2018/10180

Date: 09.11.2026
Place: New Delhi


https://ibbi.gov.in/downloadform.html
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MONDAY, NOVEMBER 9, 2026

FORM A
PUBLIC ANNDUNCEMENT

(Urdder Requtation G of the Inzolvency and Banrpicy Board of Edia
[saivency Resolution Process foe Comporate Persons) Requlations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

SPG FACILITY MANAGEMENT PRIVATE LIMITED
RELEVANT PARTICULARS

MName af carporate dabice ,SF'E Facility Management Private Limited

.|'.IE" March Qﬂmﬂ

1

2 | Dale of incargedalion ol comorale dabiar

3. |Authonty under which corporate debbor s
dincorparated ! regisiered

Registrar of Companies, Bangaiore

4, |Cormorate [dertity Mo,/ Limited Labdity UTO0RAZIERTCMETET

| Idenification Mo of comerate debtor

5. [Address of the registered office and principsl | Mo, 38, USsoor Road, Sivan Chetly Gardens,
affice (¥ any ) of corparate debfor Bangalore, Bangalore Morh, Kamataks, India,

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THIS IS5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR
SUBSCRIBETO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, ASAMENDED ("SEBI ICDR REGULATIONS").
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, QUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF BSE LIMITED ("BSE"™) AND NATIONAL
STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITHBSE, THE"STOCK EXCHANGES") IN COMPLIANCEWITH CHAPTER 1| OF THE SEBIICDR REGULATIONS.

PUBLIC ANNOUNCEMENT

R0z
E. |Insofeency comemencament date inrespect | 307 Saplembar 2026 (Ordar racetved on B2
iaf corparate debior Movemnber 2076)

20 March aIZIE"' { 1807 day fram Lhe date af
cammancament af resclution process|

1. Eﬁhﬂ:l fad dale of elesurs al insolvanty
resolulion pmocess

E. |Mame and reqistiation number of the
insolvency professional acting as inlenm (Reqislralon Ka
restiution professianal (BEVIPA-DO1IP-PONOELZ 7-20181101 80}

Manoj Kumar Anand

8. |Address and a-mail of e interen rasolution | Registared address; 2, Community Centre, 37
:ur:hssma: 3% ragizbered with the Board - [Floor, (Near PYRMcDaonald), Maraina, Meéw

| Deki-110028

Email Agdrass —anandmancjaiDomnal com

10. | Address and e-mail to be used for
carrespandence with the intefim razokution
profassional Email. - spgfacilitycirpiigmall.com

2, Community Candre, 39 Floor, {Mear
PYRMcDonaid), Maraing, Mew Delhi-110023

11. [ Lasi date far submission of claims 23 November 2026

12.| Classes of creditars, if any, under clause (b) | Allotiees under all Real Estae Projects of
{of sub-sectian (BA) of section 1, PG Facility Management Private Limited can
fascertained by the interim resolufion fike their claims throwgh the following link:
|professional hitps;Horms. glelamiFwTviWekR 1ub GES

13, |Names of Insolency Professionals identified | 1, IP Vishwanath K. 8, (IBBYIPA-0011P-P-
{0 act as Aufhonsed Representsive of OZAE 1223202414588}
toreditors in aclass (Three rames foresch (2, 1P TV S Siva Prasad [ISBUVIPA-
jciass) OEANCAINGOADE 20 1-202314051)
& __IP Ravi Sankar Devarakonda (IBEUTRA-
DU MP-PIRICE S0 1 7-201 10195

14 {{a} Relavant Fams and 1. Webink
b} Dedails of authonzed regresandabyvas ara | liofpsz/ibbd.govin'downloadforn. himl
{avadahle &t 2. Web ink- hitps:ibbi.gov.infinsalvency-

professional

Motica Is hesaby given that the National Comgany Law Tribunad, Bangaluru Banch has orderad
the commencement of a comporate Insolvency resolution process of SPG FACGILITY
MANAGEMENT PRIVATE LIMITED as per order agamst Company Petition No, CP{IB) Na
|77/BR2024 a5 on'Wednesday, 30th September 2026,
1. Thecredfors of SPG FACILITY MANAGEMENT PRIVATE LIBITED are heraby called upon to
sibmit thedr chaims. with prood on-or before 23rd November 2026 io the intarim resedufion
professional atthe address mentipned against entry Mo, 10
2. The financial crediors shall submit thair claims with proof by electronic means anly, &l
other creditors may submit tha claims with proof in person, by post or by elsctronic means in
the relevant forms o be downloaded from web link mentioned in cof 14
3. Submission of false or misleading pragfs of claim shall aftract penalties.
8d/-
Manoj Kumar Anand
Hame and Signature of Inferim Resolution Professional
Registration No. IBBI/IPA-001/1P- POOOS4,2017-201810180

Date: 09.11.2026
Place: New Delhi

Registered Office; HOFC Bank House
. HDFG BANK Senapali Bapat Marg, Lowar Pare! {Wasl),
WE understand your world Mumbai - 400 013 and having one of its office as

Fetad Porfclio Management at HOFC Bank Lid, st Floor, I-Think Techne Campus,
Kanjurmarg (East).Mumbai — 400042,

The below mentioned Borrowers of HOFC Bank Ltd. (the "Bank’}-ara hereby notified
regarding the sale of securiies pledged to the Bank, for availing credit facilities in the
nature of Loans/Overdraft Against Securibies.
Duwe fo persistent default by the Bommowers m making repayment of the outstanding dues as
per agresd loans | kacihlies terms, the below koan 1 facilibes accounds are in- delingusnd
status or classified as NPA{Non-Performing Asset), The Bank has issued muttiphe notices /
loan recall nolice fo these Borrowers, ncluding the final sake nolice on the below-
mentioned date whereby, Bank had invoked the pledge and provided 7 days' time fo the
Bormower {0 repay the enbire outstanding dues in the below accounts, fading which, Bank
would be atliberdy to sell the pledged secunbies withoul issuing further nolice in this regard
The Borrowers have neglectad and failed lo make dus repayments, therefore, Bank in
gxercise of its ights under the loan agreement a5 a pledges has decided fo sall | dispose
off the Secarifies an or after 17" November 2026 for recovering the duss owed by the
Borrowers to the Bank. The Bomowers are hereby noffied bo treat this as & notice of sale in
compliance of section 176 of the Indian Contraci Act, 1872 The Borowers are, also, nofified
i, if i amy time, the value of the pledged secunties falls further due bo volatility in the stock
mael ko creale furher deficiency inthe mangin requrernent then Bank shall i s discretion
sefl the pledged secunty within one {1 calendar day, without any further nodice in this regard,
The Borrower|s) shall remiain Bable fo the Bank for repayment of any remaining culstanding
amount, post adiusiment ofthe proceeds from sale of pledged secunibies.

SALE INTIMATION AND NOTICE FOR SALE OF
SECURITIES PLEDGED TO HDFC BANK LTD.

% o Outstanding | Date of
. Borrower's Nama Amount ag on|  Sale
No.| Account Number 06" Nov. 2026| Notice

T PGOOOO000CK2960 | K P MALLYA 4808 11 | 07-11-2028
2 POGCOOOONON1488 (R JAYARAS B.0d44. 72 | O7-11-202%
3 ROCCOOOOMX0381 [NAGARAL S BINKADAKATTI 1,744 47 |07-11-202%
4 DOOOOOOOKIT2 [NAGENDRATR 702,38 | 07112028
5 [KOOOQOOKKX00TT |RADHA KRISHNA S 2,768.06 | 07-11-2028
6 [MOOOOGIXXEE20 [REVATHI MULE ESWARA RAD 18,780,368 | 07-11-2026
T OCOOOOO0KES20 | SANDHYA UJIRE 55551770 [07-11-2026
8 [ RHOOOO KD 2 [VENL GOPALA KRISHNA .85 201 85 [O7-11-2006

DHULIFALA

g IXXOOOONXD142 [GIRIBH K R 20,49.328.86 | 06-11-2026

1) [MOOOCCOMAEE4 [MADHU GOWDA MS
1 [KACGOO00((ET55 |DEEPAKKUMAR M DUMAVAT

52,011.93[07-11-2026
T7.796.00 | 06-11-2026

12 | XXO0COC0CN8TE | SURESH RATIA KLIMAR SEELAM Farael |07-11-2028

13 [0 T390 | SUPREETA SUGAREDDY 3,94 635,50 [ 07-11-2026

14 [ OCOOOOKEE30 | M RENUKA 54 24047 | 07112026

15 POCOOOOOKXNEA04 | S0UMIK KLIMAR BRAHMA 1.682.80 [07-11-2026

16 [OOOOOOCEKARA0 [MANIL N S QAR 2 (O7-11 200

17 [RRARAXAXRATEES [VIKAS GAVIRAJU 8.70.824 21 | 06-11-2026

18 OCOOOOO0MNERI0 [ SACHIN SURESH SARDESAI 6.80.261.63 | O7-11-2026

19, (RXGOCOOKXE 236 |NEENA JACORE 20.11.630.33 | 06-11-2026

20 COOOCNKTI4T [DRUSHTI DUSHYANT NAHATA

403,552 .55

07-11-2025

iPieasa scan this QR
code to vew the DEHF and

the Draft Abridged Prospecius) HindUStan COCE\'CO[&

HINDUSTAN COCA-COLA HOLDINGS LIMITED

Qur Company was onginally incorporated as a privale mited company named “Hindusltan Coca-Cola Holdings Private Limited” under the Companies Act, 1956, pursuant to a cardificate of incorporation dated February 21, 1887, issued by the Assistant Registrar of
Companies, NCT of Delh and Haryana. Our Company is an unregistered core invastmant company. Pursuant to order dated Awgust 13, 1955, issued by the High Court of Delhi, under seclion 391 fo 394 ofthe Companies Act, 1956, Bharat Coca-Cofa Holdings Private
Limited was amalgamated info our Company. Subsequently, upon conversion of ourCompany into a public lemited company, the name ofour Gompany was changed fo ‘Hingdustan Coca-Cola Holdings Limifed” pursuant to resolubions passed by our Board dated May 29
2026, and by our Shareholders dated August 13, 2026, and a fresh certificate of incorporation dated August 19, 2026, was issued by the Registrar of Companies, Central Processing Centre. For detalls in relation 1o changes in registered office of our Company, sse
“History and Cerain Corporate Matfers - Changes iy our Registerad office”on paga 211 of the draft rad harming prospachus dated Novembar 6, 2026 (the "DRHP” or the “Draft Red Herring Prospectus’)

Regiztered Offica: B-91, Mayapuri Industrial Area, Phase-1, West Delhi, Mew Delhi- 110064, Delhi, India. Corporate Office: Brigads Magnem, Tth-3th Floor, 5.Y. Mo, 104 & 106/8 Ammuthahalli VLG, Kodigehalli Gate, Hebbal, Bengalwry - 560 022, Kamataka. India

Telephone; +21-8147735858; Website: www hindustancoca-cola.com; Contact person: Pooja Bedi, General Counsel, Company Secretary and Compliance Officer; E-mail: secretarialhindustan@coca-cola.in
Corporate identity Number:; LIB4Z200DL15907TFLCO35304

THE PROMOTERS OF OUR COMPANY: THE COCA-COLA COMPANY, HINDUSTAN COCA-COLA OVERSEAS HOLDINGS PTE. LTD,
JUBILANT BEVERAGES LIMITED, JUBILANT BEVCO LIMITED, SHYAM SUNDER BHARTIA, HARI SHANKER BHARTIA,

ARJUN SHANKER BHARTIA, SHAMIT BHARTIA, SHYAM SUNDER BHARTIA FAMILY TRUST AND HARI SHANKER BHARTIA FAMILY TRUST

INITIAL PUBLIC OFFER OF UP TO 997,461,456 EQUITY SHARES OF FACE VALUE OF T10 EACH ("EQUITY SHARES") OF HINDUSTAN COCA-COLA HOLDINGS LIMITED ("COMPANY") FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE (“OFFER
PRICE") AGGREGATING UP TO ¥]#] MILLION (THE “"OFFER") THROUGH AN OFFER FOR SALE OF UP TO 997 461,456 EQUITY SHARES OF FACE VALUE OF 10 EACH AGGREGATING UP TO ¥[«] MILLION (“OFFERED SHARES") BY HINDUSTAN
COCA-COLA OVERSEAS HOLDINGS PTE. LTD. (THE “PROMOTER SELLING SHAREHOLDER") (SUCH SALE OF OFFERED SHARES, THE “OFFER FOR SALE"). THE OFFER INCLUDES A RESERVATION OF UP TO [»] EQUITY SHARES OF FACE
VALUE OF 210 EACH, AGGREGATING UF TO T[#] MILLION (CONSTITUTING UP TO [«] % OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (“EMPLOYEE RESERVATION PORTION"}). THE
OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET OFFER™, THE OFFER AND THE NET OFFER SHALL CONSTITUTE [=] % AND [#] % OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF
OUR COMPANY, RESPECTIVELY.

THE FACE VALUE OF EQUITY SHARES IS <10 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE
BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [«], A HINDI MATIONAL DAILY NEWSPAPER (HINDI ALSD BEING THE REGIONAL
LANGUAGE OF DELHI, WHERE OUR REGISTERED OFFICE IS LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/IOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCH
EXCHANGES FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBI ICDR REGULATIONS.

Incase of amy revision in the Price Band, the Bid/ Offer Period will be extended by at feasi three addifional Working Days afier such revision in the Price Band, subject to the BidiOffer Period not exceeding 10 Wosking Days. In casesof force majeure, banking skrike or
similar unforeseen crcumstances, our Company, along with the Promaoter Selling Shareholder, in consultation with the BRLMs, may for reasons 1o be recorded in writing, axtand the Bid/Offer Pariod far a minimum of one Waorking Day, subgect to the Bid'Offer Period not
exceeding 10 Working Days. Any revision in the Price Band and the revised Bid! Cffer Pesiod, Il applcable, shall be widely disseminaled by notification 1z the Slock Exchanges, by issuing 8 public notice, and also by indicating the change an the respective websiles of the
BRLMs and at the tarminals of the Syndicate Members and by inimation o Self-Certified Syndicate Banks ("SC5Bs”), the Dezignated intermedianes and the Sponsor Banks. as applicable.

This is an Offer in lerms of Rule 18{2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulatons. This Offer is being made through the Boox Bullding Process in compliance with Regulation 6]1) of the SEBIHCDR Regulations whersn in terms of Regulation
3201] of the SEBI ICER Regulations not more than 50% of the Med Offer hall be avadzble for aliocation on a proportionate basis bo Q18s and sech perlion the "QIB Pertion”] provided that our Company in consultation with the BELMs, may aflocate up to&0% of the QIB
Paortion o Anchor investors on a discrabonary basls in accordance with the SEBI ICDR Regulations ("Anchor Investor Portion”}, of which 33.33% shall be reserved for domestic Mutual Funds, and 6.67% shall be reserved for Life Insurance Companses and Pension
Funds suzhiect to valid Bids being received from domestic Mutual Funds, Life Insurance Companses and Pension Funds at or above the Anchor Investor Allocation Price, in accordance with the SEBI ICDR Reguiations, in the event of under-subscription or non-allocabon
in tha Anchor Imvestar Porfion, the balance Equity Shares shall be addad to the QIB Partion (other than the Anchor Investor Porton | {“Net QIB Portion”). Further, 5% of the Net CIB Portion shall be availabée for allocation on a proportionate basis fo Mutual Funds only and
the remainder of the Net QIB Portion shall be available for alfocation on a proporlionate basis 1o all QIBs (ather than Anchor Investors) Including Muluat Funds, subject to valid Bids being recened at o above the Offer Price. However, If the aggrenate demand fram Mutual
Funds is less than 5% of the Net QIB Portion, the balance Equsty Shares available for allocation in the Mutual Fund Portion will be added fo the remaining CHE Partion for proportionate allocation fo QfBs, Further, not less than 15%: of the Net Cffer shall be available for
allocation to MIBs of which (a) one third portion shall be resened for Bidders with- application size of more than T0.20million and up 103100 millkon; and () two-thisds of the pordion shall be rasarved for Bidders with application size of mosg than 31 00million, provided that
the unsubscribed porion in either of such sub-categories may be allocated o Bidders in other sub-category of the NIBs in accordance with SEBI ICDR Regulafions and not less than 35% of the Net Offer shall be available for allocation to RIBs in acoordance with the SEBI
|COR Regulations, sebjact to valid Bids baing recaivad from them at.or above the Offer Price, Furthar, Equity Shares will be aBocatad on a proportionata basis to Eligible Employeas applying under the ["Employes Reservation Portlon™), subject to valid Bids raceived
from them at or above the Offer Price, All Bidders (except Anchor Investors) are required to mandatorily ubse the Applicaton Supported by Blocked Amount (*ASBA") process by providing details of their respective ASBA accounts and UP| 1D (in case of UP| Bidders
[defined hereinafter) using the LIP1 Mechanism), in which case the comespording Bid Amounts will be blocked by the SCSEBs or under the UP| Mechanism, as apphicable io parficipate in the Offer. Anchor investors are not permitted 1o participate inthe Anchor irvestor
Paortion of the Offer throwgh the ASBA process. For datails, see “0fer Procedurs” baginning on page 4.38 of the DRHP,

This public announcement is made in compliance with the provisions of Regulstion 26(2) of the SEBI ICDR Regulations fo inform the public that cur Company is propesing fo undertake, sublect to applicable statulory and regulstory requirements, receipt of requisite
approvals, market conditions and other considarations, an initial public offer of is Equity Shares pursuant to the Offer and has filed the DRHP along with the drafl abrdged prospecius each dated November 6. 2026 ("Draft Abridged Prospectus”) with Securities and
Exchange Board of india [*SEBI"} and the Stock Exchanges.

Pursuant to Regulation 26{1) of tha SEBI ICOR Regulations, the DRHP along with tha Draft Abridgad Prospactes each filed with SEBI shalf ba made available 1o tha public for comments, if any, fora penod of at leagt 21 days, from the date of publication of this public
annauncerment by hasting it on the website of SEBI atwww sebi.govin, on the webs#es of the Stock Exchangesie., BSE atwww.bseindia.com, NSE at www.nssindia.com whers the Equity Shares are proposed to be listed, the wabsite of the BRLMS, 1.8 Kotak Mahindra
Capital Company Limited at hitps:fimvestmenibank. kotak comi, Citigroup {3lobal Markeis India Prvate Limited at hitps>iwwiw citigroup. comiglobalfsbout-usiglobal-presencefindia’dischaimer, J.P. Morgan India Private Limited at wwe jpmipl.com, Morgan Stankey Indis
Compaiy Privata Limited at https: sy monganstanlay comvabout-usiglobal-offcasiasia-pacificfindia, Axis Capital Limited at www.axdscapitad co.in, Goldman Sachs (India) Securites Private Limited at www. goldmansachs.com and |IFL Capital Services Limited at
www iiflcapital com and the website of our Company al www hindustancoca-cola.com, Our Company heraby Invites tha public ta give their comments an the DRHP along with the Drafl Abrdged Prospactus filed with SEBI and the Stock Exchanges, with respact 1o
disclosures made in the DRHP along with the Draft Abridged Prospectus. The members of public are requested to send a copy of their comments fo SEBI, to the Company Secretary and Compliance Dfficer of our Company andior the BRLMs at their respective
addreszes manfioned harein bedow. All comments must be received by SEBI and'orour Company andior the BRLMs andor the Company Secretary and CompEance Officer of our Company at their respective addresses mentioned herein below in relation to the Offeron
or before 5:00 p.m. on the 215t day from the aforesaid date of publication of this publicannauncement in accordance with Regulation 26(2) of SEB| ICDR Requiations.

Investments in equily and equity-related securibies involve 3 degree of risk and Bidders should nod invest any funds in the Offer unless they can afford 1o take thee rigk of losing their entire investment. Biddess are advised to resd the risk factors carefully bedore taking an
investment decision in the Offer. For taking an imestmant decision, Bidders must rely on their own examination of cur Company and the Cffer, including the risks involved. The Equity Shares offered in the Offar have neither been recommended, nor approsed by the
SEBI, nordoss SEBI guarantee the atcuracy or adequacy of the contents of the Draft Red Heming Prospectus. Spedificatiention of the Bidders is invited to “Risk Factors"beginning on page 24 of the DRHP

Any decssion 1o invest in the Equity Shares describad in tha DRHP may only ba made aftar the Red Herring Prospaectus has been filed with the RoC and must ba mada solaly on the basis of such Red Harring Prospactus, as thara may ba material changas in the Red
Herring Prospectus from the DRHP,

The Equity Shares, when offered through the Red Heming Prospectus, are proposed o be listad on the main board of the Stock Exchanges. For detaits of the main objects of our Company as contained in its memorandum of association, see “Hisfory and Ceriain
Corporate Matters” on page 211 of the DRHP. The llability of the mambers of our Campany i limilad. For details of he share capital, capilal struciure of our Company and the names of the signalories o the memosandum of association and tha number of shares

subscribed by them sse “Capial Sirvature“on page B8 of the DRHF,

BOOK RUNNING LEAD MANAGERS |

kotak’

Investment Banking

JPMorgan

J.P. Morgan India Private Limited

J.P. Maorgan Tower Off C.5.T Rioad,

Kalina Santacruz {East)

Mumbai 400 088, Maharashtra, India

Tel: #91-22 6157 3000

E-mail: HCCH_IPOimpmongan.com

Website: www jpmipl com

Investor Grievance |D: investarsmb.jpmiglEjprmorgan. com
Contact Person: Ashwath Vohral' Milay Kala Contact Person: Vidit Jain' Rishank Chhada Contact Person: Privank Rekhan

SEBI Registrafion Number: |NMCOD010713 SEBI Registration Number: INMODDOOZ570 SEB| Registration Number: INMODOO11203

BOOK RUNNING LEAD MANAGERS | REGISTRAR TO THE OFFER

gg&rgan | |®] IIFL CAPITAL AKF'NTECH

Morgan Stanley

Morgan Stanley India Company Private Limited

AlEnus, Level 32 & 40 Pandurang Budhaar Marg, Worli
Mumbai 400 018, Maharashtra, India

Tel: «%1-22 6118 1000

E-maill: hoeh ipod@morganstankey.com

Website: hitps/fwww.morganstanlsy.com/about-ug)
global-officasiasia-pacificindia

Investor Grievance ID: investors_mdiai@morganstantey.com

it
Citigroup Global Markets India Private Limited
1202, 12° Floor First intemnational Financial Centre (FIFC)
G-Block Bandra Kurla Complex, Bandra (East)
Burmbai 400 028, Maharashira, India
Tel: +81-22 6175 0999 E-mail: hooh.ipo@cili oom
Website: https:\’ww.citigroup comigloballabout-us!
glebal-presenceindialdisclamer
Investor Grievance 1D: investors.comib@cit, com

Kotak Mahindra Capital Company Limited

27 BKC, 1° Floor, Plot No. C =27, “G" Biock

Bandra Kurla Complex, Bandra (East),

Bumbai 400 051, Maharashira, India

Tal: + 91-22 4336 0000

E-mail; hoch.ipo@kotak.com

Website: https:/limvestmentbank. kotak com/
Investor Grievance |10; kmecredrassalikolak.com
Contact Person: Ganesh Rane

SEBI Registration Number: INMODDD0E704

AAKIS CAPITAL

Axis Capital Limited

Axis House, 1° Floor

Pandurang Budhkar Marg, Wori

Mumbai 400 025, Maharashira, India
Telephone: +91 27 4375 2183

E-mail: HCCH. ipoifaxiscap.in

Invester grievance iD; complamis@aniscap n
Website: www.axiscapital co.in

Contact Person: Tosit Agarwal Pavan Naik
SEBI Registration Number: INKMOOO012029

- Fidilmel FEARBFOEEATIO

Goldman Sachs (India) Securities Private Limited
9" and 107 Floor, Ascent - Worli

Sudam Kalu Ahire Marg, Worli

Ml 400 025, Maharashira, India

Tal: +91 22 6616 3000

E-mail: hcchipoi@gs.com

Website: www goldmansachs.com

Contact person: Rohan Juhas' Siddhant Choudhary
Investor grievance e-mail: india-client-suppontiDos.com Investor grievance e-mail: ig ib@iiflcap.com
SEBI registration numbear: INMOD0011054 SEBI regisiration number: INMOD00 10940

GENERAL COUNSEL, COMPANY SECRETARY AND COMPLIANCE OFFICER OF OUR COMPANY

IFL Capital Services Limited

24" Floor, One Lodha Place

Senapali Bapat Marg, Lower Parel (West)

Mumbai 400 013, Maharashira, India

Tal: + 91 22 4646 4728

E-mail: hoch ipoi@ificap.com

Website: wewiiflcapital.com

Contact person: Mishita Mody! Pawan Kumar Jain

KFin Technologies Limited

301. The Centrium, 3° Floor, 57

Lal Bahadur Shasin Rioad, Nav Pada, Kurla {West)
Kurla; Mumbai 400 070, Maharaghira, India

Tal: +31-40 6716 2222

E-mail; hindustancocacolaipo@kfiniech.com
Investor Grievance [D: einward. ns@kfintech.com
Website: www kfintech com

Contact Person: William R

SEBI Registration No.: INROCOONZ221

o4 [ RAXEERANRNATEL

GOLLA BALAKRISHNA YADAY

8,15,6588.00

O7-11-200%

35 [RAXHARK AKX TETS

K DEEFIKA PONMAFPA

2,25.657.76

Or-11-2026

56 [HOCOOCONX4ETT

N J VISHWANATHA

£,16.362.80

06-11-202%

57 [OOCO0DONI297 |SYED NADEEM PASHA 10.18,513.82 | 07-11-2026
58 OOOOOOOOOGET41 | DUSHALACHINTAMAN POUNIKAR | 4.26.260.11 [07-11-2026
50 [XXOOOOOMK0122 [VENKATESH KATTIMANI 2.99.532 68 |07-11-2026
B0 [OOOO0OO0N(T10T | RAGHAVENDRA KT 77.687.00 | 06-11-2026
B1 [XOOO0OMXKIATT |SUHASING KALLAPPA 18,113.92 | 07-11-2026

£ inform Katek Secunities Lid. within 15 days from the dale of this nolification, fading which it shall ba
deemed thal there exists no gleenes against the shove menticnad AR,

Kidak Secumtias Limited. Registered Office: 27 BKC, C 27, G Block: Bandra Kisla
@Hﬁtﬂt gy Complex, Bandra [E), Mumbai 400051, CIN: U98505MHI904PLC 134051,
Talephone No.; +22 43360000, Fax Mo, +32 67132430, Websile; wew kotzbmeo com. Comespondence
Address falinity IT Paek, Blda, Mo 21, Opp Fim Clty Road, A K Valdyzs Mang, Matad [East, Mumba
AGET, Telephons Mo; 42856025, ':I.-:.-.I Regiairation Mo INZOODZI0IT (Mamber of NSE BSE, MSE;
MCX & NCDEX), AMFI ARM D164, PMS INPOODOD0ZSE. ardd Research Analyst INHOOODD0SS6
RSOLCOSLE IN-IN-DP-E23-2021, Complamce. (fficer Dalails: Mr. Hiren Thakkar Cal- 022 - 4285 8454,
ar Email: ks.compliance@katak. com

Date ; 09.11.2026 | Place : KARNATAKA

G2 [RX0OONNEIET |MUTTAM NAGAVLIAY SEKHAR | 17,00,453.82 | 07-11-2028
B3 HOOOOONNNETE4 [MAHESH SHETTY 14,80 811.82 [07-11-2026
B4 [OOOUUONK2428 |PRAKASH GIRDHAR 14,87 028.20 [ 07-11-2026
B3 [RAUAANRXAL508 | NIRAS SINGH | 28,00.045.82 | 30-10-2026

“5di- HDFC BANK LTD.

(PPP) Basis,

(Tender No.: MITL/SBIA/EDI/2026-27/01)
The tender details are available at https:/faitl.eproc.in, www.auric.cily.
Interested applicants are requested to submit their document responsas
online by 1500 hrs on or before 26th Nov 2026, A non-refundable processing
fees of INR 25,000/- + GST shall be paid along with the submission through
MITL's anline e-procurament portal, Sd/-

Managing Director, MITL

epaper.ﬁnant:iaiexpre&;cnn'. .

BENGALURU

21 POOCOOEERRT211 |V SUBRAMANIAM 3, 78385 | 07-11-2029 Pooja Bedi
27 RO XA440 | BHAGAT SINGH CHINGSUBAM | 2.91,025.00 | 06-11-2026 Engd-:hc-:- r-.-'laqnurn e FIm;r S ¥, No. 104 & 1[]E.'E Amrithahalll VLG, Hr::;hgc-l'.alll Gale, Hel:ba Etang.aluru SEL’:- 092 Katnataka, India. Tel: +81-8147735658, E-mail: secretanialhindustani@coca-cola in; Website: www Rindustancoca-cola.com
23 [XXXRNXRXXXIT1E LIAYAVANTH RAC —Eﬁi 6.00 _E.j.-_{DjE_@;E_E_ .ﬁ.ll ua::-iahznd tarme used "rErEII'I -::['Id :'-:-1 spﬂlr':ahy dﬂﬁ"E‘d shall ha-.-r:the SAME MEaning as ascfmm:lm theminihe DRHP
24 DOCOCOOOMKI181 |POOMAM SINHA 1.926.60 [07-11-2028 For HINDUSTAN COCA-COLA HOLDINGS LIMITED
25 POOOOOOOIKKAZI0 ASHIM KUMAR SAHDD 4.04.244 80 [05-11-2025 On behalf of the Board of Direciors
26 OCOOOC0KKE114 [MADHURA MIMBARAG 5.26.827.05 | 07-11-2026 Sdi-
27 [XOOOCCXXKKDA94 |AMIT KUMAR SINGH £,685.070.24 | 07-11-2028 Place : New Delni Pooja Bedi
28 Doooonooonosa [SHRUTHI DADMODE 07 868,60 | 07-11.2026 Date : November B, 2026 General Counsel, Company Secretany and Compliance Officer
(29 OCOOOOIKXEEE [MOHAMED SALIM 30_232_(:-:- 06112026 HIKDUSTAN COCA-COLA HOLDINGS LIMITED is proposing, subject to applicable statutory and regutalony requiremenis, receipt of requisite approvals, market conditions and other considerabions, to undertake an inifial public offer of its Equity Shares and has filed
A0 [XCOOODOKE251 |RAKESH 5.325.70 | 07-11-2026 the DRHF and Draft Abridged Prospectus each dated November 6, 2026 with SEBI and the Stock Exchanges. The DRHF and Draft Abridged Prospectus shall be available on the website of SEBI at www.sebi.gov.in, on the websites of the Stock Exchanges e, BSE al
""" ] T g e w e s hsaindia.com, NSE at www neaindia.com, on tha websites of the BELMs, Le. Kotak Mahindra Capital Company Limited a1 https:finvestimenibank kodak.comd, Citigroup Global Markats India Private Limited at hitps diwew. ciligroud, convglobataboul-usigiohal-
31 POLOOOOXRNBAT EA"EEI": ﬁ'flﬂl'l'lﬁ'h,'l'a'nfﬁ'w ¢ ?55 hf’ 'r't'? A1 3‘:26 presenceindia’disclaimer, J.P. Morgan India Private Limited at weww ipmépl.com, Mongan Stankey India Company F?'wate Limited at hitps:wenw.morgansianley. comy al:?:uut usiglobal-cfficasiasia-pacificindia, Axis Capital Limited 21 WHW. am’sgcapita .£o.in, Gl:%idman
32 |KXXXXNAXKKZTIE |BHARATHI SREEKANTH 8,560,353, 23 | 07-11-2026 Sachs (India) Sacurities Private Limited &t www.goldmansachs.com and IIFL Capital Services Limited at wwwiflcapital. com and the website of our Company at www hindustancoca-cola.com, Potential investors should note that imvestment in equity shares involves &
33 [XAOOCOOCX05TT | PONJANDA SMITHA SOMAIAH B2.9710.39 [ 07-11-20:% high deqgree of risk and for details refating to such risk, sea the section litled “Risk Facfors™ on page 24 of the DRHP and the datails sat out in the RHP, when filad. Patential invastors should not rety on the DRHP for making any investment decision and should rely on the
34 PRROCOOOURKEEES (RAJU B J 2.154.00 | 07-11-2026 KHP. when fited, for making an investment decision
35 DOOOODOOEXEDS? |G SURESH 11 00500 | 06-11-2028 This announcemént does not constitute an invitation or offer of securities for sale in any jurisdiction, including India. This announcament has been prepared for publication in India only and is not for pubfication or distribution, directly or indirectly, in or intd the United
A8 OOOOOONEERD | AT ASHEELAMMA 1 503,32 | 07-11-2026 States, T_he Equily Shares offered in the Offer have not been and will not be registered underthe Unided States Securiies Actof 1933, 85 amended {the "U.S. Securities Act™) orany other applicable law of the United States and, unless so registerad, may not be :rﬁere!:l or
17 [XOOO0OO0262 |REVATHI H o0 36407 | 07-11 2026 salkd within the United Slates axcept pursuant to an exefmphion f_r:.x_rl. 0Fina tfiﬂl'lrﬁri:l-l'.'.llill'l I'IEIIS!.II'HE':HL]. the registration requirements althall.5, Secun!l_esﬁ-cl and applicable :-;I:.-’ﬂersx:':;un'.les. kawis, Accordingly, the Equily Shares are being offered and sald (a) In the Lll_'uted
s : - Statas only 1o parsons reasonably belevad io ba *gualified institutional buyers™ (as defined in Rule 1444 undar tha U5, Sacurities Act and refered to in the DRHP as "U.5. QIBs", for the avpidance of doubt, the term LS. QIBs doas notrafar to a category of institutional
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ADVERTISEMENT MO: IPRCLMUM/HR/REC.04/2026

Applicalions are invited from experienced and resull oriented Indian Mationals for the
following posts:
(1) GGM{ProjectsE8-05 (01-New Delhi, 01-Bhubaneswar, 0t-Chennai, O1-Kolkata &
01 -Visakhapatnam) (2) CGMIElsctstal ES - 07 a1 Mumbat, (3) CGM{S&ET)/ER - 11 al Mumbai
{41 CEM{Mechankcal P ES-01 at Mumbai {5) AGM-EGJGM-ES {Givil-02 (01 -Visakhapatnam &
M -Chennal or Kolkata) (6) JGMiERctricalVES-02 (01-Mumba: & 01-Bhubanesvar)
{7) 5r Manager-EX / Manager-E2 (Electrical) - 02 (1-Mumbal & 01-NMHC-Lothal)
18} Oy. Manager {FinancelET - 01 at Murmdiai (3) Dy, Manager (Mechanical)y/ET - D1 a1 Paradip
For ghgibility Crterid and Format of applecation ee. pleasa wisit on wabste www. iprel. i thean
click m Casgess J/ Vacancy DR wwhwipa.nic.in then click lar Wihats NewyPors/0ihe
Organization Advartisamant’ Indign Port Hail & Bopewsay Gorporabion Lid.  Last date of
raceving appications in IPRCL OMica is 04,12,.2026. The application in prescribad formal
alomwg wnlh copies of requisibe certificates / gecunsants and detailed G Shauld beseal anly by
post / esurior ar dropped personalky within dus date addressed 10: Ghief General Manager
(HR), Indian Porl Rall & Ropeway Corporalion Limited, 4th Floor, Mirman Bhawvan,
M.P. Road, Mazgaon (East). Mumbiai - 200010,




